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*407. SHRIN R. MUNISWAMY : Will
the Minister of FOREIGN TRADE be
jleased to sta'e

(a) whether it is a fact that Russia has
sent a word of caution to India that she
would not impo 't any more jute goods if
the present confusivn created by the spe-
culatorsin the jite markets continue and
if the steep ise in price of hessian
and sacking is n. 4 checked forthwith; a.d

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOREIGN TRADE
(CHOWDHAR'Y RAM SEWAK): (a)
No, Sir. '

{b) Daes not arise.
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#408. SHRI SURAJ PRASAD: Will
the Ministrr f DEFENCE be  pleased
to state :

{a) whethertis afact thatit takes almost
one year’s time in the fixation of pay of
ex-servicemen on their re-employments
in Civil Service: and

(b) ifso, the action taken by Government
to solve this problem ?]
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+[THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE (SHRI
M. R. KRISIINA) : (a) No, Sir, barring
som: exceptions cas3s of fixation of pay of
ex-Servicemen re-employed in  civilian
posts are generally finalised within 4 to 6
months.

(b) To minimise delay in the fixation
of pay of ex-Servicemen re-cinployed in
Class IIT and Class TV civilian posts,
powers to fix the pay at the minimum of the
scale of the civilian post with the concur-
rence of the CDA concerned have been
recently delegated to the Officers Com-
manding, Units. These Officers Command-
ing have also been empowered by Govern-
ment to fix the pay in such case, provisionally
at that minimum less pension/notional
pension/anticipatory  pension in excess
of certain prescribed exemptable limits,
pending final pay-fixation in consultaion
with the concerned audit authorities.

6TH ANNIVERSARY OF MINERALS AND
MerALs TrapiNg CorPORATION LTD.

*409. SHRI M. RUTHANASWAMY :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that special
supplements in  all national newspapers

.,

[ ] English translation.
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were brought out at the time of the 6th
anmversary of the Minerals and Metals
Trading Corporation Ltd; and

{b) if so, the total amount spent by the
Government of India on bringing out a
special supplement and whether it was
done with the prior permission of his

Ministry or at the initiative of the M.M.
T. C. itself ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(‘CH.OWDHARY RAM SEWAK) : (a)
Special supplements were brought out by
seven newspapers.

(b) Government did not

. incur  any
expenditure for these supplements. Nor
did M. M. T. C., except for its own
advertisements in  the Supplements.

Government’s prior permission is not re-
quired in such cases as M. M. T. C. is
an autonomous Corporation.

*a10. [ Transferred to the 15th December,
1969.]

Probuction or Hreavy WATEr

*411. SHRI S. D. MISRA :
SHRI BABUBHAI M. CHINAI :

Will  the PRIME MINISTER be
pleased to state :

(2) the manner in which the 67 tons
of heavy water a year, to be produced by
a heavy water factory in India as a result
of an  agreement between India and a
group of French firms, will be utilised;

_(b) the terms and conditions entered into
this agreement and what benefit will
accrue to the French firms;

(c) whether all the Indian needs shall
be met by the production or enriched
uranium shall still have to be imported
and if so, of what values;

(d) whether any decision has been taken
about the site where the heavy water
factory will be established; and

(e) if so, what are the details in this

regard ?

THE PRIMF MINISTER (SHRIMATI
INDIRA GANDHI ): (a) Heavy Water
ptoduced in the proposed Plant at Baroda
will mainly be used for the country’s
nuclear power programme and  partly
for research and experimental purposes.
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(b) The important terms and conditions
of the Agreements entered into with a
French Consortium comprising (i) 1.
AIR LIQUIDE (ii) !la COMPAGNIE
DE CONSTRUCTION MECANIQUE,
PROCEDES SULZER (iii) La SOCIETE
SULZER FRERES are summarised in
the Statement placed on the Table of the
House. (See below) :

(c) Heavy Water production will not
affect our need for importing enriched
uranium for the T.rapur reactor.

(d) and (e) The Heavy Water Plant
will be near the Fertilizer Plant of the
Gujarat State
Baroda.

Fertiliser Corporation at

STATEMERT
PRODUCTION OF HEAVY WATER
1. General

Two agreements in connection with
the setting wp of a Heavy Water Plant
at Baroda were signed i1:  August and Sep-
tember 1969 with a Consortium comprising
() L’AIR LIQUIDE (ii) la COMPAGNIE
DE CONSTRUCTION MECANIQUE.,
PROCEDES SULZER (iii) La SOCIETE
SULZER FRERES.

The agreements are for (1) the design
and supply of equipment and (2) super-
vision of erection and commissioning of
the Plant including use of process know-
how. The Plant will utilise Ammonia-
Hydrogen Exchange Process. Its capacity
will be 67.2M tonnes a year.

2. Important Terms and Gonditions of the
Agreements :

(i) The Consortium shall carry out the
design and engineering of the equipment
required for the Plant.

(3i) The consortium shall supply all
equipment which cannot be obtained
from indigenous sources.

(iif) The Consortium shall place at the
disposal of the Government of India the
services of qualified foreigr. engineers and
technicians for supervision of erection and
commissioning of the Heavy Water Plant.

3. Benefits  Accruing to the Consortium

The total value of the agreements with
the Consortium is of the order of Rs. 731
crores (French  Frances 4.72 crores),



